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Undue   delay   In   releasing   quota   

for medical students of North-Eastern 
region 

DR. B.B. DUTTA (Nominated): Mr. 
Vice-Chairman, Sir, 1 would like to 
draw the attention of the "House to a 
serious malady that seems to afflict our 
Union Health Ministry. Because of that, 
it is also affecting the fate of a good 
number of students who have been 
selected for admission into various 
medical colleges. 

Mr. Vice-Chairman, as you are 
aware, in our country the States which 
have not got a medical institution of 
their own within their jurisdiction are 
allotted a certain number of seats 
elsewhere every year by a quota system 
and it is the Union Health Ministry 
which releases the quota. But it has 
become a disease that every year the 
release of the quota is delayed, 
inordinately delayed. This year, till the 
last Friday, when I came back from my 
place, till then, they had not got the 
quota. The students have appeared for 
tests and interviews. They have been 
selected. They have also been told that 
i;' they are going in for the medical line, 
they have to abandon the engineering 
and other lines and they cannot apply 
for the other lines, If they have been 
selected for the other lines then they 
have to forego their chance. When 
ultimately the quota is released, some 
of the students from those backward, 
sensitive, areas go to the principal of 
the medical institution concerned who 
says, "You are too late to report to the 
institution. The classes have started. 
You cannot cope with it. So go back." 
In this way, every year, some seats get 
lost. Already the seats these States get 
are much less than the requirement. 
There is a lot of frustration, quarrel, 
over seat allotment. On top of all that, 
this delay is creating a lot of problems. 
Another thing is, corruption creeps in. 
When these institutions do not 

fill the seats from the quota, what do 
they do? They sell the seats to other 
people. They deny seats to the rightful 
candidates on the plea that they have 
come late and sell the seats to some 
other people. 

So, Mr. Vice-Chairman, my earnest 
appeal is this. Let a communication 
from this House go to the Union Health 
Ministry to the effect that the quota for 
this year should be promptly released 
tomorrow itself and henceforth, the 
delay should not recur. Ths delay is 
avoidable. It is a matter of simple 
administration. They can do it very well 
in time. It should not recur. 

Secondly, they should seriously 
consider increasing the number of seats 
for these backward States. 

We should not play with the career of 
our boys and girls. We have already got 
a lot of problems in those areas. So, 
kindly take note of this point, Mr: Vice-
Chairman. 

SHRI JOHN F. FERNANDES (Goa): 
Mr Vice-Chairman, while associating 
myself with what Dr. Dutta has said, I 
want to say something. Fifty per cent of 
the seats are reserved for all-India 
students. There is a fraud, as Mr. Dutta 
has rightly pointed out and this fraud is 
there in my State also. Some people are 
kept on the waiting list. If the Central 
students do not come, these seats 
should go to those students. These 
students in combination contribute 
something. But the people in Delhi 
delay the allocation of seats. I think 
there should be some investigation into 
the inordinate delay so much so that the 
deserving students are not deprived of 
the seats. I very much agree with my 
hon. colleague. I demand that an 
inquiry should be conducted as to why 
there is such an inordinate delay of 
three to four months. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Minister, 
would you like to respond? If you are 
interested, you may respond. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI PABAN 
SINGH GHATOWAR): Sir, I share the 
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concern of the hon. Members. We will 
look into the matter and definitely we 
will try our best to see that the seats are 
given well in time. 

Surplus foodgrain situation 

 

Inconveniences faced by- poor patients 
due to undcr-utiiisation of 

discretionary funds 

SHRI DAVID LEDGER (Assam): 
Mr. Vice-Chairman, Sir, my hon. friend, 
Dr. B.B. Dutta, has just mentioned about 
a malady which is afflicting the Union 
Health Ministry. I will raise here another 
malady of a more seriou:, nature, which 
is afflicting the Health Ministry. A 
discretionary fund of Rs. 30,00,000/- is 
earmarked every year- by the Ministry of 
Health and Family Welfare for providing 
financial assistance to poor patients who 
cannot pay for their treatment, especially 
for specialised treatment for serious 
ailments like heart ailments which need 
open-heart surgery, etc. The procedure is 
that the patient has to make an 
application to the Ministry. The 
application has to be accompanied by an 
estimated cost which has to be sent by 
the hospital concerned. 

The Ministry considers the application 
and goes through the documents that are 
sent by the hospital and sends the 
cheque directly to the hospital. But, once 
the patient is released from the hospital, 
he is not entitled to get the money. What 
is surprising is that approximately 5,000 
applications from the patients coming 
from various parts of !the country' are 
pending with the Ministry as on date. 
That is my information. I fail to 
understand the reason for this. Sir, all 
sorts of queries are made. The patients 
are    asked    to    submit    all    kinds    
of 

 


